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1 	8.4.87 	In this ap1ication under sectinfl 	- 

19 of the ministrtjve Tribunals 

ct, 1985, the petitioner seeks 

intervention of this Tribunal to dirfict 

the respondents— Opp. Parties to 

trans fer the petition 2r from Jeypore 

to Cuttack as the wife of the petitLoner 

recently died because of gas cylender having 

been exploded. It is further suhnittdby the 

petitioner that he has two kids and it is 

very difficult on his part to look ater them 

as he has no relation at Jeypore to look after 

the kids during the absence of the pEtitioner 

from his residence when he is to attend the 

official work. ie can well imagine tIiet there 

woulc be a serious hampering in the 4ischarge 

of official dutiesby the petitioner ecause welfare 

of the kids will be of paramount consideration 

to the ptitioner. All the same, we are not inclined 

to pass any orders in this applicati4n because 

transfering a particular employee frm one station 

to the other is within the discretior and competence 

£ the competent authorities. We do not like to 

ansgres upon his jurisdiction. Ho 	r, we feel that 
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Order o.1 dt..this is a very hard case where cnp ssionate view 
8.4.87 coritd, 

- 	 hould be taken by the concerned au horities and 

if tAken,we feel that the petitioner would be in a 

position to deliver the goods in a etter way. 

2. 	Subject to these observatons, the application 

stands dismissed leaving the parties to bear their 

own costs but we would repeat tha the concerned 

authorities would take a corapassion-te view in the 

matter and do the needful 	early.s possible 

A copy of this order be seat to the Opposite 

arty No.3- flputy Director General, All India Radio, 

aicutta giving full particulars of the case for his 

4riformation and further action. A co y of this order be 

also delivered to the learned 3tandig Counsel Mr. A.B. 

Misra who has assured us that he would take up this 

matter with the concerned authoritis - 

Vice Chairman. 

r ( Judi.) 


